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O  R  D  E  R 
 

15-12-2021    Seen the petition No. 1511/21 u/s 439 Cr.P.C. filed by 

one Sanu Seikh, seeking bail for accused Md. Billal Hussain, who 

has been arrested on 29-11-2021, in connection with Tezpur PS 

Case No. 2530/21 u/s 120(B)/371/376/34 of IPC, corresponding to 

GR Case No. 4056/21.  

   I have heard the learned lawyers appearing for both 

sides.  I have also gone through the contents of the case diary 

including the contents of the FIR.     

   Learned counsel for the State Mr. Munin Chandra 

Baruah arduously contended that this is a serious case of trafficking 

as well as rape and conspiracy and victim has been trapped in their 

cobweb in a pre-planned conspiracy in cinematographic manner 

which fact has been disclosed in the case diary. Therefore, accused 

do not deserve to be released on bail.  

   On the other hand, learned counsel appearing for the 

accused contended that victim is major and she voluntarily went to 

Delhi and worked there by staying with accused but no such crime 

as alleged have been committed by accused person. Therefore, 

accused may be released on bail.   

   Having heard the learned lawyers appearing for both 

sides and on careful consideration of the case diary, it transpires 

that the victim is a widow having a male child and her father 

expired and mother also cannot work. Under such situation, she 

has to survive by doing work or by earning. Under such situation, 

she enquired with her neighbour Rousanara as to whether she has 

any information to work in any company for her survival. 

Accordingly, she referred her to Billal of their same village and 



asked her to go to Delhi for work. Accordingly, Billal provide her air 

ticket to Delhi following which she went to Delhi. Billal and his wife 

took her from the Air port and then took her to a market in the 

pretext of purchasing some clothes. Thereafter he had committed 

rape on her against her will and then handed her over to troughs 

who had committed sexual act against her will and then again   

handed over to Army men and gave her Rs. 3000/-. Thereafter, 

army men also physical act on her, Billal again took Rs. 4000/- from 

two Auto rickshaw driver for in lieu committing physical relation 

with her who had then took her to some area where customers 

were come. However, when she threatened them to commit suicide 

they sent her back home with Rs. 3,500/-. Then informed 

everything to parents of accused but when nothing was done, she 

filed the case. The case diary contains the full story of cheating, 

exploitation and engaging her in illicit act in lieu of money contrary 

to the promise made by accused whereas she went to Delhi in 

search of work. 

   Having perused the story, it transpires that accused 

called the victim to Delhi in a pre-meditated and well designed plan 

to exploit unsuspected victim who went there in search of work for 

her livelihood.   

  Given the narrative of the case, this court do not 

consider it a fit case to grant bail to accused Md. Billal Hussain.    

  In the result, the bail petition is rejected.       

   The bail application is accordingly stands disposed off. 

           Let the case diary be returned.   

    

 
           (C.B. Gogoi) 

            Sessions Judge,  
                             Sonitpur,Tezpur. 
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